
<Sj$3 Motion /or 
Adjournment 

[Mr. Speaker] 
cancellation manly bec®'*»* some 
persons came and stood there im­
properly. It seems no function at all 
is possible hereafter.

Shri Jawaharlal Nefer«: That would 
V e t e y m n .  Tawte 'wwiW* %arrt> Hxits. 
trouble U the train had n°t atarted.

Mr. Speaker: Possibly the other 
trouble would have been more serious 
than this trouble. Sometimes such 
accidents occur beyond the control of 
anybody. Hie m i s c r e a n t s  are res­
ponsible whoever they may have 
been. They too did not expect that 
they would come by tbi* fatal acci­
dent. This is u n f o r t u n a t e .  In these 
circumstances, I feel th*t there is 
nothing wrong either ofi the part of 
the railway authorities or others in 
the management Therefore, I am not 
giving my consent to this adjourn­
ment motion.

Shrimatl Beau Chakr^vartty: One
point, Sir. You say that all arranges 
ments were made in spite of what the 
hon. Prime Minister said, which is 
not right.

Mr. Speaker: He said everything 
was made properly.

Shri Ju«kulaL  1 venture,
to point out that the airangementa 
were on paper, no d o u b t ,  very very 
excellent. I was much impressed by 
the beauty of the scene when I enter­
ed the Howrah station- But, the 
arrangements were obviously not 
adequate to meet a million people or 
half a million people or whatever 
the number.

An Ben. Menber. E s p e c ia lly  w h e n  
you were g o in g  there.

*Shrl Jawaharlal Neftra: Anyway, 
the point is that whether the arrange­
ment was good or bad Is not rele­
vant to the accident That la what 
t am pointing out Becan*% the 
accident took place n il*  * W  from 
Howrah. The train sfcsrted. H is said, 
faur atfcnite* later. It Ui tnw. After 
havî t moved for a i f "  stfawte* it
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slapped again. After moving far 
another five minutes, It stopped 
again. Really it waa halt an hear 
late before we left the neighbourhood 
o f the Howrah statian. It waa t e g  
after. After we had cleared the 
train several timM, somebody else ■ 
it was going slowly—would climb up 
and hold on to i t  Unfortunately 
many of these persons were, I take tt. 
I do not know, railway workers them­
selves who frit a little confident,
knowing how the train goes. But, 
they did not have enough experience 
oi an electric train going. It waa 
slightly different from an ordinary 
train. It gathers apeed suddenly.
There were a number of unfortunate 
occurrences and this accident
happened.

Shri B. N. Mnkerjee: May I
suggest in view of what has happen­
ed, that the Railway Ministry and 
other Ministries may consider the 
desirability of not dragging the 
Prime Minister unnecessarily to 
certain celebrations where his time is 
wasted and events occur which some­
times produce deleterious results?

Shri Jawaharlal Nehrn: I heartily
agree with the hon. Member.

PAPERS LAID ON THE TA B U

A m e n d m e n ts  t o  C e n t r a l  So x  B o a rd  
R o l e s

Hie Minister of Commerce (Shri 
Kanango): I beg to lay on the Table, 
under sub-section (3) of Section 11 
of the Central Silk Board Act, IMS, a 
copy ot each of the following NottS- 
cations, making certain amendments 
to the Central Silk Board B u te  
1955:—

(1) S.R.O. No. 5M, dated the 
10th March, 1«M.

<*) 8JM>. No. MS, dated the 
10th March, 1*M.

<») SJU>. No. MA dftted fhe
i m  MM)*, i m
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JtCj Paper* kid on Dm 18 DECEMBER 1997 Committee on Private f i 6t  
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RewtutioiM
(4) S.R.O. No. 601, dated the Morans or Sridkb or

UKh March, 19M. Co m m r x b c  o k  Prwat* M n w n *
Bnu m b  RnoLunaire(S) &R.O No. 3722, dated the 

2Srd November, 1957.
[Placed in Library. See 

lTa LT-44B/57J

Rbpokt or Imdxam Govsrhmknt Dzlx-  
WDM XO TH* 4TK SSSSION OF ILO
The Deputy Minister of Laboar 

(Shri AMd All): I beg to lay on the 
Table a copy of the Report of the 
Indian Government Delegation to the 
4th Session of the ILO Asian Regional 
Conference held at New Delhi

[Placed in Library. See 
No LT-449/57]
Sm aun  or PnocszsiNGg or Stand* 

b o  Lasoub Commxttxs

•hri AMd Ml: I beg to lay on the 
Table a copy of the Summary of 
Proceedings of the 18th Session of the 
Standing Labour Committee.

[Placed in 
No LT-450/57]

Library. See

Amendment to Salt (R iu rve  
Stocks) Okdeb

The Depot? Minister of Commerce 
and Industry (Shri Satiah Chandra):
I beg to lay on the Table, under sub­
section (6) of Section 3 of the 
Essential Commodities Act, 1959, a 
copy of Notification No. S.B.O. (2003) 
Ess. Com/Salt(3), dated the 8th Sep­
tember, 1958, making certain further 
amendments to the Salt (Reserve 
Stocks) Order, 1955.

[Placed ta 
No. LT-441/17)

Library. See

S b d h  o r  C o m f a m b s  A c t  A i m o  
MBMT C o m m u t e s

The WHahter of Finance (Shri I ,  
T, » # * m M lwi)>: I beg tq lay on 
the Tajfle a copy of the Report of the 
Coqgpaqlfa Act Amendment Com- 
adttw.

ffikm i Utom f. St*
u tm jv n

Sardar Hakim Singh (Bhatinda): 
I beg to lay on the Table the Minute* 
of the Ninth, Tenth, Eleventh, 
Twelfth and Thirteenth sittings of the 
Committee on Private Member* Bill* 
and Resolutions held during the Third 
Session.

[Placed in Library. See 
No LT-453/67]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the pro­
visions of rule 97 of tii* Rule* at 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to enclose a copy of tbe 
Damodar Valley Casporattog 
(Amendment) BUI, 1U7, which 
ha* been passed by the B*}y* 
Sabha at it* sitting held on the 
17th December, 1957."

DAMODAR VALLEY CORPORA­
TION (AMENDMENT) BILL

L aid  o n  th e  T a b u  a s  pa sse d  b y  
R a j y a  S abha

Seeestarjr: I lay on the Table of the 
Boose the Damodar Valley Cwpon* 
tion (Amendment) BiU, a* pasted hr 
R»|y* Sabha.

COMMITTEE ON PRIVATE MEM­
BERS' BILLS AND RESOLUTIONS
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